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Sri S.V. Geswami fer the applicant is P 'ﬂ#{
pressnt and heard sn the applicatien fer the resteratien.It -réjé
has besn peinted sut that en 15,7.87 whan the case cams *é%
up fer hearing en admissien, netices were erdered te bes _ 3 f%
issued te shesw cause as te why the petitien be net nimittui;ﬂtﬁff{i?
fixing 17-8-87 was issued by the Registry. The case was, h.pgﬁgg:%iz
listed en 14.8.87 and dismissed in default eof the applicant ' FE%
on that date. This was dus te the mistake ef Registry.The "Ti:}
Oeputy Registrar(J) shall ensure that listing sectiesn is %;3
vigilent whils listing the cass. The applicantwsis net at ,.

fault. The case is accerdingly restered te its eriginal : S
number, ﬁ}upﬂxi _..5h%
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Dated: 16-9-87
Shahid.




